
Crl. Misc. Case No.238/2021

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

17/11/2021

The case record is transferred to this

court for disposal and accordingly, received the

case record.

Learned P.P. is present today.

Learned  counsel  on  behalf  of  the

accused/petitioner  namely,  Sri  Debananda

Saikia also present.

This  application  is  filed  u/s  438 of

Cr.P.C.  for  granting  pre-arrest  bail  to  the

accused/petitioner,  Sri  Debananda Saikia  who

is apprehending arrest in connecting with the

Boginadi P.S. Case No.59/2021 corresponding to

G.R.  Case  No.619/2021,  u/s  420,  468,  47  of

I.P.C. 
As  per  the  F.I.R.  dated  11/03/2021

filed  by  one  Sri  Saurav  Borphukan,  DEEO,

Lakhimpur,  the  allegation  is  pertaining  to

issuance  of  the  fake  appointment  letter  in

various schools of Lakhimpur District.

Today,  the  matter  was  fixed  for

C.D./hearing and accordingly,  C.D. is received

by this Court today.

Upon the perusal of the case diary, 

       Contd...



Crl. Misc. Case No.238/2021
17/11/2021
 (Contd...)

it is revealed that a co-accused, Sri Someswar

Nath  is  already  granted  bail  by  the  Hon'ble

Gauhati  High  Court  vide  Bail  Application

No.2465/2021  after  the  said  accused  was

languishing  in  judicial  custody  for  52  days.

Moreover,  the  said  co-accused  has  clearly

implicated the present accused/petitioner in his

statement recorded u/s  161 Cr.P.C.  Therefore,

prima  facie  this  Court  is  of  the  opinion  that

there may an angle of larger conspiracy in the

instant  case  which  requires  custodial

interrogation  of  the  present  accused  also.

Accordingly,  this  Court  is  of  the  opinion  that

this is not a fit case to grant the benefit of pre-

arrest  bail  u/s  438  of  Cr.P.C.  to  the

accused/petitioner.  Accordingly,  the  bail

application is hereby rejected.

It  is  to  be  noted  that  the  above

mentioned observation is only for the disposal

of the bail application. There will be no bearing

of the said observation during the trial of the

case.

Disposed of.

Case diary/ Status Report/ G.R. Case
Record may be returned back.

Addl. Session Judge (F.T.C.)  
Lakhimpur, North Lakhimpur.


